
Jammu and Kashmir Pollution Control Committee
Paflvesh Bhavan, Forest Complex ll Sitt factory noaa
Tra4sport Nagar. Jammu, 1SO 006 ll Raibagh. Srinagar, 190 OO8

Tel - 01 91 -2476927; mail - membe.secretaryjkspd@gmail.com

The Consuttant (Judiciat)

Hon'ble Nationat Green Tribunal (P.B)

New Dethi.

No:- JKPcc/NGr/c.A690l l tq -?L{ Date:- o lOq-ZOZq

Subject:- Comptiance status Report on behatf of Jammu and
Kashmir Pottution Controt Committee pursuant to
Hon'bte NationaI Green TribunaI dated 05-02-2024
passed in OA No. 690 of 2023 titted "Raja Muzaffar Bhat
V/s Union Territory of Jammu and Kashmir & Ors.".

Sir,

ln compliance to Hon'ble National Green Tribunal Order dated 05'

O2-2O24 passed in OA No. 690 of 2023 titted "Raja Muzaffar Bhat V/s

Union Territory of Jammu and Kashmir & Ors.", kindly find enclosed the

Compliance Status Report of Jammu and Kashmir Pollution Control

Com m ittee.

It is requested that the Status Report may kindly be taken on record

and place before the Hon'ble NGT for consideration.

Enct:- As above.

Copy to the:-
1. Sh. G. M. Kawoosa, Additional Standing Counsel for J&K Govt. in

Hon'ble NGT matters in New Delhi, for information and necessary
action. This is in reference to Govt. of J&K Order No. g495JK(LD) of
2022 d ate d 12- 1.O -2022.

2. PA to Chairman J&K pCC for information of the Chairman.

Yours faithfully,

*kQQ**+
(Ghansham SIngh) JKAS

oMember 
Secretary l '4 . a+
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 690 ol 2023

IN THE MATTER OF "Raja Muzaffar Bhat V/s Union Territory
of Jammu and Kashmir & Ors."

Comptiance status Report on behatf of Jammu and Kashmir Pollution
Control Committee pursuant to Hon'bte National Green TribunaI dated
05-02-2024 passed in OA No. 690 of 2023 titted "Raja Muzaffar Bhat V/s

Union Territory of Jammu and Kashmir & Ors.".

Backgrou nd:

That the Hon'bte NationaI Green Tribunatvide Order dated 05-02-2024

in OA No. 690 of 2023 directed as follows :-

Status Repo!:tj

That in comptiance to the Hon,bte Nationat Green Tribunal.,s Order

dated 05-02-2024 in oA No. 690 ot 2023, the compliance report of the J&K

Poltution ControI Committee is submitted as under:

That, the J&K pottution control committee have issued directions for

closure of fol.lowing mining units. The unit wise status is given betow:

*b* PaBe 1 of 2

"Meanwhile, other respondents are atso directed to file their
response at least one week before the next date of hearing by e-
mail at judrctal-n$L@Cpv.l!1 preferably in the form of searchable
PDF / OCR support PDF and not in the form of image pDF',.
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1. M/s Khurshid Ahmad at C - Lassipora SIDCO, Bridge Downstream

Nattah Rambiara District Putwama. Closure order issued vide

order No. 228-IKPCC of 2024 dated O1-02-2024, the copy of

closure order is appended as Annexure A' and

2. M/s Umesh Kumar Sharma at Btock No. 36/8 Rahmoo Bridge,

Downstream Naltah Ramshoo, District Pulwama. Closure order

issued vide order No. 227-JKPCC of 2024 dated 01-02-2024, the

copy of closure order is appended as Annexure'B'

Status of lL[egat Mining by Private Respondents in Ramshoo River:

As per latest inspection conducted by J&K Potlution ControI

Committee Kashmir, it is reveated that strict monitoring is being conducted

by Geotogy and Mining Department. The inspection report further reveals

that ctosure orders issued against private respondents viz., Mr. Umesh

Kumar Sharma and Mr. Khursheed Ahmad have been imptemented in letter

and spirit and no mining activity was observed at Ramshoo Nattah.

Prayer:

ln the premises, it is therefore respectfutty prayed that the comptiance

report may kindty be taken on record and place before the Hon,bte Nationat

Green TribunaI for co ns id e ratio n.

(Gh,",*,kkfinrft
MemberSecretary l - 4.1t7
J&K PCC

Page 2 of 2
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Government of Jammu and Kashmir
J&K POLLUTION CONTROL COMMITTEE

Jammu

FF-
I

Ortter No. , D8.lx pCC of 2024
Dated : O{ /O2n024

whereas. consent for Mining Acti'ity was issuecl to M/s Khursheecl Ahmad at
tsridge l)ownstream Nallah Rambiara-District pulwama. rvith some terms and
trnclor Section 25/26 and Section 2l of the Water (l,revenrion ancl Control ol pqllr
iPrevcnrion anri Control oi Pollutiorr) .{ct, I9gl respcctivcl\,.

\\'hcreas. Mining Activitv is cateqorized as orange catcgory acti'ir;.- on the
potential. fbr rhe purpose of seeking the consenr from the.lK pCC.

Wherem, complaint against non cornpliance of Envirormrental Clearance condir
proponent has been received.

whcreas, the Mining Acti'ity in question cannor. be allowecl to rrrn with
determent of human health and environment.

Now, therefore in exercise of powers vested in the J & K pollution control
3l (A) of the Air (Prevenrion and control of pollution) Act, Iggl and Section
(l'rcVcntit'n alrd Control oll)ollution) Act, l1)?,1. immediate closure ol. lVining Activit,v
stvk'ol ]'lls Khurshecd .,\hnrarl lt c-l-assillora stD('o Ilriclgc l)ou.nslream Nallah
l'ulrvatna is ordcled and irr this bchall. thc Iirlloilirrg tiilcction arc lcrcby issire:d:-

r:ttlitil: rnCmhe kspcbrir)gmail.conr

Summer Ollke:
.9heikh Alom Coaous
Behind Silk Foctory
Rojboqh 9inogar
Ph/rax O19a.Z31tt65

ution)

Whereas, fresh inspection was caried out by the Divisional Officer , Pollution
that the project proponent is violating the conditions of vt7-

-? b)' using hcavl' mnchinerl, u'ith photographic evidence and Regional . Pollution
Crrnllol ('ornnrifiee Kashrnir vide lelter No ,l t(P(:(.fltotoTot2023t25-26 dr.25-01 firmed the
reporl ol'l)ivisional Otficer. l'ClC' Pulu,alna and accordingly recommendecl f'or closure of activity

sIDCo
u,arrantecl

4 and Air

pollution

pro.lc'cl

and to thc

Section

Water
name and

-l)istricl

under the
\alhh

Nallah

Dcput-r cornmissioner/ District Magistrate. puhyanra is directed tcl get the Min
rrame and sryle of M/s Khursheed Ahmad at c-Lassipora SIDLO Bridge
Rambiara-District Putwama closed irnmediately.

ii). Project proponent, M/s Klrurshecd Ahnrad at C-Lassipora SIDCO Bridge
l{amhiara-District Pulvvanta, is clirected to ccase the operation of the lvlining

As approved bv the Cr.lrlpetent Aulhorily

(K
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it \lcrnhcr. Secretarv. .l&K Envir.onnre

.t .I

nt lntpact :\ssessment Authoritl. (EIAA
.lanrnru tirr information anct ncccssarv action
Dcputl, Commissioner: l)istrict If ag ist rate pu 

I rvama for i n fbrrnat ion and necessarvl)irector Ceology & l\4 ining Departrncnr. Kashmir fbr. inibrmati on and necessary ()t].l{cgional Director, I)('(.'. I(ashmir lirr in{irrrnirtiorr tutcl lirl lorv up action withireference to his Ietter No. .IK PCC/ROt<rr o n0*t25_26 dt. 25-01-2024.v). Divisional Offrcer. pCC Puhvama for information, with the direction kr followordcr inrplemented through Districr Administration in letter sand sprit.ln-Clrargc web site Pollution Clontrol Corrurittee Jarnnru {br tuploactin g the closurel)rop. \Jiq Khrr rrhcetl :\hrnad nl ('-l_assi

. Gladni

and has

r closule

Ilistrict Pulwama for contpl iarrce
pora SIDCO llritlge l)o*.nstreant biara-

basi s
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Government of Jammu and Kashmir
J&( POLLUTION CONTROL COMMITTEE
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" N ov enbct t\p, t i
Prtivesh Ehowon, Forett Codple,
6lorlni, fronsport Nogor,
NoNol, tomfru
T e l/F ox: O 19 1 - 247 692 ? 5

t l)J :tx PCC of 2024
: O I toztzozl

Summe( AlJice.
Sheikh Alom Compus
Sehind Silk Foctoty
Rajboqh Srinogal
Ph/Fox Or94-23r1165

,qional

lng

email:

Order No.
I)u ted

\\'hereas. (-onscnr lirr r\,liniug Ac:til,it) u,as issued ro r\I/s [rnresh Kumar sharma
Rahmoo llrirlge, Dou'nstream Nallah Ramshoo-District puhvama, with some terms
rvrtniutterl under Section 25126 and Section 2l of the Wster (Prevention and Control of
and Air (Prevention and Control o[Irollution) Act, l98l respectively.

whereas. Mining Activitl is categorized as orange catrgory activity on rhe
potential. tbr the purpose of seeking the consent fiorn the JK pCC.

whereas. complaint against non compliance nf Environmental Clearance
pr(rpon!'nl has hcen received.

whercas, {rcrsh inspection was carried out by tlre Divisitlrral olficer, pollution
l)uln'ama. re'eal that thc project proponent is violating the conditions of Env
atndition,\b. jJ by using lreavy rnachinery with photographic e vidence ancl Re

is

o.36/lt

1971

llution

project

vt7,

lution
thc

1o the

Section

Wtter

hoo-

actrvttv

.( iladni

and has

closure

control Comnrittee Kashmir vide lerter No ,IKpCC/Rororo/2023r2s-26 dr.25-01
reporl ot'Divisional Officer, PCC Pulwama and accordingly recommentled for closlre of

Whereas, the Mining Activify in question cannot be allorved to run with above
detennent ofhunran health and environnrent.

\'ri. there{'orc, in exercise of porvers'ested in the.l & K pollution contol
3l (A) ol'thc Air (Prevenrion and ('onrrol of pollution) Act, lggl and section
(l)rcvention and control of Pollution) Act, l9?4, imrnediate closurc of N,lining Activitl,
st1'le .l' l\l/s timeslr Kumar Sharma at Brocr< No.36/B Rahmoo Ilridge, l)ou,nstream
District Pulrvama is ordered and in this behalf, the follorving direction are hereby issued:-

and

i) Dcputv comrnissioner/ District Magisrrate. pulwama is directed to get the Min
ttarttc and stlle o1' [I/s L;mesh Kumar Sharma at Block No.36/R Rahmoo
Nallah llamshoo-District pulrvuma chrsed irnnrecliatelv.

the

nl

JI;['Aii,N?f/ue' lua t1

Copy to the:-
it. Menrber Secretary. J&K Er.rvircumenl

iit. l)rojcct proponent, \,1/s l.rmcsh K.nrar Sharma at lJlock No.l(i/li I.lahrrroo
Nallah lLanrshoo-District pulrr,amu, is clirccted to cease the operation of
iirrthu'irh.

As approved by the Competenr Authority

(K

Impact Assessment Autho rity (EIA.,\)
.larnrnu tbr in{brmation and necessarv action.ii). Dc-putv Commissionerl D istrict lvlagistrate pulu,ama fbr inlbrmation and necessaniii) I)irector Geology & Ivfini ng, I)cpartnr crrt, Kashmir filr inlbrrnation and n ecessnryii,t Rcgional Director, pCC. Kashnrir lor infonnation and lbllos, up actiorr rvithinrcference to his lener No ,IKPCC/ROK rf Otz0z3/Zi-26 .Jt. 25-01-2021.\'). Divisional Oflicer. pCC Pulwama for information. q,ith the direction to fcrllow upolder irnplemented thro ugh District r\tlministration in letter sancl spritvi). In-Charge rveb site l'ollution (,'ontrol (lorrrrnittee .lamntu litr. uploadirrg the closurevii). Prop. M/s Umesh Kunr:rr Shrrrna rt lllocli
Itanrshoo-l)istrict pu lrvanra flirr comPliance.

No.36/8 Rahrnoo Briclge, \ullah
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